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2 3 4 

37. Bhutan 300 315 

Grand Total 334820 368706 

• w.e.f. July. 1993 

•• w.e.1. Feb .. 1994. 

Over and above 5% ad-hoc increase allowed 
from August. 1991. March. 1994. withdrawn in April. 
1994 and again restored In September. 1995 and 
continued upto 31.12.1995. 

Besides. 10% ad-hoc increase over and above 
the monthly levy quota was allowed to all States/UTs 
for the months of December. 1996 - May. 1997. 

In addition to monthly levy quota. the Central Govern-
ment also distributes about 1 lakh tonnes amongst Statesl 
Union Territories as festival quota every calendar year with 
only exception in 1996 when it was doubled. 

[Translation] 

Task Force 

398. SHRI ANAND RATNA MAURYA : 

DR. LAXMINARAYAN PANDEY: 

Will the Minister of LABOUR be pleased to 
state: 

(al whether the Government have constituted 
any task force for the welfare of the labourers working 
in stone quarries; 

(bl if so. the details thereof; and 

(cl the time by which the said task force is 
likely to start functioning in the States. State-wise? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYAI : (al and (bl Yes. Sir. A copy of the Govern-
ment of India Order No. S-31016/1/98-WC(MW) dated 
27-8-98. giving details of the Task Force has been 
given in the enclosed Statement. 

(cl 
27.11.98. 

First meeting of the task force was held on 

Statement 

No. 5-31 o 16/1/9S-WC(MW) 
Government of India/Sharat Sarkar 
Ministry of Labour/Shram Mantralay 

New Delhi dated 27.S.9S 

ORDER 

The Central Government hereby constitutes a Task 

Force. In the context of the Supreme Court's direc-
tions arising out of the Petition No. 2135 of 1982 flied 
by Bandhua Muktl Morcha Vs. Union of India and Oth-
ers. The Task Force will have the following members:-

(1) Labour Commissioner, Haryana . 

(2) Director, Mines Safety, Ghazlabad . 

(3) Director, Mines & Geology, Haryana. 

(4) Chief Inspector of Factories. Haryana. 

(5) Deputy Commissioner, Farldabad. 

(6) Assistant Labour Commissioner (Central), 
Rohtak (Stationed at Faridabad). 

(7) Labour Enforcement Officer (Central), 
Faridabad. 

The Mandate of the Task Force would be as 
follows:-

1. To undertake periodic visits and inspec-
tions to the stone quarries and crushers to ascertain 
facts about working and living conditions of the work-
ers, to satisfy itself about payment of wages In time. 
payment of mlnlumm wages, provision of health, medi-
cal treatment. safety, drinking water. first aid and ali 
other statutory facilities and amenities etc. 

2. To issue directions on the spot to the own-
ers of quarries and crushers to secure timely, proper 
and satisfactory compliance the statutory provisions 
and directions of the Court If the same has not been 
complied with. 

3. - To bring to the notice of the Central and 
State Governments the status of compliance on the 
part of the quarry owners and crusher owners with the 
statutory provisions and directions of the Supreme 
Court and seek instructions on removal of doubts, 
interpretations of specific directions or provisions of 
the Statute. If any. 

Sd/-
(O.K. Trehan) 

LABOUR AND EMPLOYMENT ADVISER 

Copy to :-
1. 

2. 
3. 

[English] 

The Registrar. Supreme Court of India, 
New Deihl 
Concerned Officers of the Task Force. 
As per Standard list attached. 

Militant. Actlvitle. In J & k 

399. SHRI K.S. RAO : Will the Minister of HOME 
AFFAIRS be pleased to state: 
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(a) whether the Union Government's approach to-
wards thwarting militants' designs In vulnerable areas In 
Jammu & Kashmir has not been of much success; 

(b) If so, the reason therefor; 

(c) whether Union Government propose to stream-
line coordination among the army, para-miUtary forces, J & K 
police and Intelligence Bureau for battling militancy in 
J & K; 

(d) if so, the details thereof; and 

(e) the other steps being taken/propose to be taken 
by the Government to check militancy in the State? 

THE MINISTER OF HOME AFFAIRS (SHRI L. K. 
ADVANI) : (a) and (b) The Militancy in J & K Is spon-
sored, aided and abetted by Pakistan, which requires 
sustained and systematic efforts to tackle II. 

(c) and (d) A system called the Unlfed Headquar-
ters (UHQ) exists for coordination of security meas-
ures between the Security Forces, intelligence agen-
cies and the State Police. Steps to Improve the effi-
ciency of UHQ and other coordinational measures are 
being pursued as part of a recently approved Action 
Plan. 

(e) The Government have adopted a multi-
pronged approach which includes, Inter-alia, strength-
ening the border management, neutralising plans of 
militants by pro-active action against them In the hin-
terland, gearing up intelligence machinery, setting up 
of Village Defence Committees and Security Forces 
outposts in hinterland, galvanising development pro-
grammes. and deepening the democratice process. 

Checking of lSI Activities 

400. SHRI NARESH PUGLIA: 

SHRI PROMOTHES MUKHERJEE: 

Will the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether the various Central intelligance agen-
cies have failed to e;heck 151 activities throughout the 
country; and 

(b) if so, the concrete steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) No, Sir. On the contrary, rel-
evant Inputs regarding activities of Pak 151 network in 
India and other sensitive areas of our concern have 

proved very valuable and have been acted upon for 
appropriate remedial steps. 

Upgradatlon of ESI Hospitals and Dispensaries 

401. SHRI H.G. RAMULU : Will the Minister of 
LABOUR be pleased to state: 

(a) whether the Government have taken a de-
cision to upgrade ESI Hospitals and dispensaries In 
the country; 

(b) If so, the number of ESI Hospitals and 
dispensaries proposed to be upgraded, State-wise; 

(c) the estimated amount earmarked for such 
Hospitals/Dispensaries In Karnataka; 

(d) whether new equlpments are likely to be 
provided to ESI Hospitals and dispensaries during 
1998-99; 

(e) the funds proposed to be released for this 
purpose to States during 1998-99, State-wise/Union 
Territory-wise; and 

(f) the amount proposed to be spent on this 
account In Karnataka ? 

THE MINISTER OF LABOUR (DR. SATYANARAYAN 
JATIYA) : (a) to (c) and (f) The responsibility for 
administration of medical care under the ESI Scheme 
vests in the State Governments/Union Territory Admin-
istrations excpet in Deihl and Noida where it Is being 
administered direct by the ESIC. The ESIC has pre-
scribed norms/guidelines for staffing and equipping of 
ESI hospitals and dispensaries. The Corporation also 
meets 7/8th of the expenditure Incurred on medical 
care. Recently functioning of ESI hospitals/dispensa-
ries has been reviewed and an Action Plan for Im-
provement in ESI medical services has been formu-
lated and forwarded to all the State Governments for 
implementation in consultation with the ESI Corpora-
tion. On the basis of recommendations made by Gov-
ernment of Karnataka there Is a proposal to provide 
equlpments worth Rs. 97.60 lakhs for seven ESI Hos-
pitals, Karnataka. The Corporation has already sanc-
tioned Rs. 17.64 lakhs for providing basic equipments 
In 126 Dispensaries of Karnataka. 

(d) Yes, Sir. 

(e) The funds will be released to the State Govern-
ments on actual basis keeping in view the requirements of 
equipments in accordance with the Action Plan. 

Blood Banks 

402. SHRI GORDHANBHAI JADAVBHAI JAVIA : 
Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 


